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ANSWERED ON 03.02.2021 
  

MINING EXEMPTIONS 
  

†438. SHRI PANKAJ CHAUDHARY: 
  

Will the Minister of MINES be pleased to state: 
  
(a) whether the Government proposes to cancel mining-exemptions provided to 

various States in violation of the Forest Rights Act, 2006; 
 

(b) if so, the details thereof; 
 

(c) the State/UT-wise details of the mining-exemptions provided in violation of the 
said Act; and 
 

(d) the steps taken or proposed to be taken to protect the rights of tribes? 
 

  
  

ANSWER 
 
 

THE MINISTER OF MINES, COAL AND PARLIAMENTARY AFFAIRS 
(SHRI PRALHAD JOSHI) 

  
  

 (a): The Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act, 2006  does not provide any exemption to any category of projects 
including mining.  

(b) & (c): Does not arise, in view of (a) above. 

(d): A detailed circular was issued by M/o Tribal Affairs to the Chief Secretaries of all 
States/UTs for compliance of the the provisions of the The Scheduled Tribes and 
Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 before 
diversion of forest land on 07.03.2014. Copy of the same is annexed. 
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